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Calling Attention Notice on Sagar 
Samrat', I made an incorrect state-
ment. In reply to Shri Satpal Kapur 
as to the cost of the new electrical 
equipmeiOts (motors and generators) 
of 'Sagar Samrat'. I said that the 
cost shGu:d be not more than Rs. two 
crores. But the correct position is 
that the cost of this is about $ 500.000 
which in Indian currency would be 
of the order of Rs. 37.50 lakhs only 
this works out to less than 3 per 
cent of tl,e cost of the Sagar Samra!. 
The O",GC had arrived at this 
figure on the basis of quotations re-
ceived from foreign manufacturers 
of such equipments." 
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SUPPLEME.."'TARY DEMANDS FOR 
GRANTS (RAILWAYS), 1973-74 

THE MINISTER OF RAILWAYS 
(SHRI L. N. MISHRA): I beg to 
present a statement showing Sup-
plementary Demands for Grants in 
respect of the Budget (Railways) for 
1973-74. 
2644 LS-9 

12.33 hrs. 

MATTER UNDER RULE 377 

ALLEGED VIOLATION OF THE CONSTITU-
TION BY U.P. GOVERNOR FOR NOT SUM-

MONING THE LEGISLATIVE ASSEMBLY. 
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SHRI JAGDISH CHANDRA DIXIT 
(Sitapur): On a point of Order, 
Sir, Can this question be raised in 
this House? 
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SHRI SHYAMNANDAN MISHRA 
(Begusarai): One point with regard 
to this. It is a point of constitutional 
importance. 

To my mind, the demand for the 
convening oi the Assembly now 
which does not seem to exist, is not 
a very proper demand. The Assem-
bly, to my mind, ceased to exist 
after the 15th November because the 
last session of the Assembly was 
held on the 15th of May and since 
no session of the .A.9sembly was held 
by the 15th of November, the Assem-
bly must be deemed to have gone 
out of existence. What is the correct 
constitutional position? 

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAlRS 
(SHRI H. R. GOKHALE): I have not 
got notices of this. I am speaking 
on the first impression after hearing 
the hon. Members. Part of the ar-
guments was anticipated by Mr. 
Madhu Limaye aJro. 

The whole question is that under 
Art 356 when President's rule is pro-
mulgated, the President has been 
given power to suspend certain pro-
visions of the Constitution as he 
would deem fit. I will make an ela-
borate statement tomorrow if you so 
direct me. But even this Art 174 
itself, as far as I can remember was 
;suspended. So, the question of cal-
culating the period does not arise. 

MR. SPEAKER: Let him have his 
time. 

SHRI SHYAMNANDAN MISHRA: 
My point is completely different. I 
take the stand that the Assembly 
now does not exist. What have yOU 
to say about it? 

MR. SPEAKER: He will make a 
statement later on. 

PROF. MADHU DANDAVATE 
(Rajapur): The statement should 
come before U.P. elections. 

MR. SPEAKER: Now. W'O go to the 
next item. Mr. Banerjee to continue 
his speech. 

SHRI P. M. MEHTA (Bhavnagar)' 
The Speaker of the Meghalaya As-
sembly has referred a second privi-
lege motion to the Privileges Com-
mittee. 

MR. SPEAKER: I know it 2nd I 
am writing to the Speaker. 

SHRI P. M. MEHTA: Kindly take 
up the matter without any loss of 
time. 

I'>IR. SPEAKER: I am already mo-
ving in the matter. 

12.44 hrs. 

STATUTORY RESOLUTION m;. 
mSAPPROV AL OF CENTRAL EX-
CISES AND SALT (AMENDMENT) 
ORDINANCE AND CENTRAL EX-
CISES AND SALT. (SECOND AMEND-

MENT) BILL-contd. 

MR. SPEAKER: Mr. Ballerjee to 
continue his speech. 

SHRI S. M. BANERJEE: (Kan-
pur): In reply to the debate, the han. 


